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^ None dp-pears, for the parties. In t l-e report'

of the Uy-. Registrar it is stated that the counsel for

the apc;licjnt S'hri JR Gupta has given a statement before

him- on 2 0-1 D-92 t hat the applicant had b.een grantsd- the

reli;-if and is not interested to pursue the matter." Since

no final orders h-;u.e been passed for disposing of the

case, it . has been placed before us today.

v [\ione appe_ir ed for the parties. The st-itement •

given by t.ha learned coun.sel bafora the Beputy Registrar

does.not warrant that t he^ appjlipat ion should ccntinus.

The applicat i-n - is, thsxefore,- dismissed for non-prosecution".
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